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Acts of the Gujarat Legislature and Ordinances promulgated
- and Regulations made by the Governor. )

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 29%th November 19656 is hereby published for general
informstion,

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 26 OF 1965.

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette’” on the 29th November 1965.).

An Act to make emergency provisions in respect of local suthorities,

It is hereby enacted in the Sixteenth Year of the Repu'bltc of India &s
followa:— -

" 1, This Act may be called the Gujdrat Locsl Authorities (Emergency Pro- éhort titley
vmlons) Act 1965, '

‘2. 111 this Act, unless the context otherwise requires, _ " Definitionss

i

(1) “local authorlty meana—

) a mummpa.l ﬁorporatmn eon,stltuted unden the Bombay Prow,umal
Mummphl Corporations JAct, 1949, \ ’ _
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(#) a mumicipality constituted or deemed to be constituted under the {oi-
Gujarat Municipalities Act, 1963, 84 of

1963.

(#5) = district local board constituted under the Bombay Lceal Boards Bom-
Act, 1923, VLot

(i) a village panr:.hayat constituted under the Bombay Vlﬂage Pancha- Bom.
yats . Act, 1988, or : 1959. of

(v) & gram panchayat, nagar panchayat, taluks panchayat or district o
panchayat constituted or deemed to- be constituted under the Gujarat VIJof
Panchayats Act, 1961 ; ' 1962.

(2) “relevant enactment” in relatlon bo a locaI authonty means an en-

'-actment wunder which such loca} authority is or is deemed to be. congtltute&."

(1) Notmtahatandng anythrg contained. in Chs- mhvm embotment, the

term of office of the councilloxgrer, membera- of a-dacal authority or the term

of ~a local - suthority, -which by reason of the
relevant enactment in column of thd Sdfid

not

vision - specified against the
would have expired after the
ot the 30th June, 1967 shgll
Htevﬁeﬁs?of ub-skilon (Q}Ile Bxfinded

ent of this Act, but efore the ¢ et
&gﬂ@dﬁﬂ sHAN: Y

upto the ‘end of €180tk e 1969, L bt enitnligssl b

[ (2) In tl}e pase of s, local authonty to. ,whlch sub-sectlo,n ) apphes, 113:
ghall be lawful for the State Government to terminate, by notification, in, the .
Offictal- Gazfgte, tg::[e te;m 01; ofﬁce of the councillors or members or, &s’
gtghqa may._ be, . the.- term "of the local authority on a date earlier than the
3 uny

16, 1967, hut not earlier -than—

(#) ninety days frem the date of.the publwatmm of such notifieation in

the Official Gazette, or

(%) the date on which the term of officé of the oouncﬂlora or m.gmbers,.
or, a8 the case may be, the term of the local suthority would have expired
under the. relevant provision specified in column 2 of the Schedule.

4, (I} Notwithstanding anything contained in the relevant enactment, after the

commencement of this Aet during the period ending on the 80th June, 1967

or ending on such earlier date asthe State Government may by notification in
the Official Gazatte, :specify, no vacancy in the office of a couneillor or, as ‘the
case may be, member of a loeal authority, which according to the provisions.
of the relevant ecnactment has to be filled by election, shall be so filled and

~ the State GoVernment. or an officer not below the.rapk of & Collector guthe-

rised by the State Government may fill such vacancy-by appointing & person
from amongst the persons qualified to be elegted under the releyant, enactient,

sz) 6{ person appointed under sub-section () shall hold office so long
e

oouriofllor-or, a# the ‘osse: may ‘be, member in whotie place Ite has

been appointed would huve held office; the vicaney net occmfed: ik

(8) For the purpose of this seotion “vacancy” includes a vacancy whmh

has occurred before the commencement of this Act and has #8t ‘been' filléd

e
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(€) Nothing in the foregoing provisions of this section shall apply to a
- vacancy in the office of & member of & taluka panchayat elected under clause
‘ Gaoj.  (#45) of sub-section (I) of section 14 of the Gujarat Panchayats Aet, 1961, or
) 296, 10 8 vacancy in the office of a member of & districh panchayat elected under
- clause (13) of sub-section (I) of section 15 of that Act. :

8. () Notwithstanding anything contained in the relevant enactment, if any local Extension of
authority has been superseded or dissolved or is deemed to have been superseded or :zrmr;‘;aim
dissolved under the provision specified against the relevant enactnient in eolumn ™ '
3 of the Schedule heilt))re the commencement of this Act and the period of super-
session or the period specified for the reconstitution thereof expires aftér such
commencement but before the 30th June, 1967, such supersession shall, subject
to the provisions of sub-section (2), continue upto the end of the 30th June, 1967,

-

(%) Yn the case of a local authority to which eubsection (I) applies, it shall
be lawful for the State Government to terminate, by motification in the Official
-Gazette, the period of supersession or the period specified for the reconstitution
thereof, as the case miay be, om a date eurlier than the 30th June, 1967 but
not earlier than —

) {2) three months from the date of the publication of such notification in the
: Offteial Guzette, or '

(#) the date on which the period of supersession or the period specified
for the reconstifution of the local authority, as the case may be, would have

expired,
6. In the case of local authorities to which sections 3, 4 and 5 apply, the Application
sxelevant enactment shall have effect as if — :ﬁ;::;‘;’f

{a) the term of office of the councillors or members of the local authority
or the term of the local authority as extended under section 3 had been
extended under the provision specified in column 2 of the Schedule against
such enactment;

g

(b) the period of supersession of the local authority as extended under section
5 had been extended under the provision specified in columm 3 of the Schedule
.agsinst such enactment; and
(¢) section 4 had been enacted therein.
i 3 SCHEDULE

{ See seotions 3, 5 and 6)

Name of enactment Provision Provizion
1 : 2 _ 8
1 The Bombay Provincial Lf_[_q.n_iéipal Section 6 Beotion 452
- Corporations . daky . THD: (Bome (LR c.o000 1T 1a 2 diving
of 1949).
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The Gujarat Municipalities Act, 1963  Section8or

{Guj. 34 of 1964) Section 279%(2)
(##)

The Gujarat Panchayats Act, 1961 Seetion 17,

(Gu] VI of 1962} 308 or 310 A

The Bombsay Local Boards Act, 1923  Section 28
{Bom. VI of 1923) :

' The Bombay Village Panchayats Act,  Section 27

1968 (Bom, IIT of 1959)

Section 263 .

Section 297, -
309 or 310

Sc_action 129

Bection 145
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